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Mr. Deputy-Speaker: The hon, Mem-
ber may continue his speech on Mon-
day.

15.31 hrs.

COMMITTEE ON FPRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THirD REPORT
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Mr. Deputy-Speaker: The question
is;

Shri P. K. Deo (Kalahandi): Sir, be-
fore you put it to vote, I submit that
more time should be given for Shri
Nath Pai's Bill. Only three hours
have been allotted for this. We need
at least five hours to discuss  this.
It 55 such an important Bill. It is a
constitutional amendment and it has
far-reaching implications. So, I sub-
mit that at least five hours should be
given 1o it

Mr. Deputy-Speaker: Already therc
was a letter from Professor Ranga and
the Committee has taken into consi-
deration his letter and increased the
time to three hours. We shall see
when it comes before the House on
the next occasion as to what the posi-
tion is and shall consider it.

Dr, Earni Singh (Bikaner): On a
point of clarification, Sir. I have a
Bill, number 3 on the list, which is
only for a formal transmission to a
Joint Committee. I would like to seek
youy guidance as to whether this Bill
can be sent to the Joint Committee

today because there are two other
hon, Members who will take up so0
much time. My Bill is only & purs
formality.

Mr. Deputy-Speaker: It is difficult
to say at this moment. I think, it is
rather impossible to reach that Bill.
What I would suggest is that as he
has already written to the Committes
that point will be considered at the
next mee of the Committee and
the Committee will give consideration
to upgrading the Bill,

Shri P, K, Deo: Sir, the House can
override the decision of the Commit-
tee.

Mr. Deputy-Speaker: Yes, 1 said s0;
but not now.
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Mr. Deputy-Speaker: If it is possi-
ble, certainly he will get time but if
it is not possible what can I say? How
can I provide even g minute or a
seccond? Time is very limited; so, I
have suggested a way out.

Dr. Karni Singh: The only submis-
sion I wish to make is that this Bill
seeks to bring in a language for the
entire State of Rajasthan and there-
fore it is very important; hence this
submission.

Mr. Deputy-Speaker: I have already
gone through the Bill. It is not sec-
tional; it is a language for the whole
State. The Committee will take into
consideration all the aspects.

Now, let us proceeq with the busi-
ness. The question is:

“Thal this House agrees with
the Third Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the Tth June, 1987.”

The motion was adopted.




